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FINAL ORDER NO. 70222/2020 

 

 
                                           DATE OF HEARING   : 18 February, 2020 

                                 DATE OF DECISION   : 18 February, 2020  

 

 
ARCHANA WADHWA 

 

 On matter being called, my attention stands drawn to 

a letter addressed by the Advocate for the appellant. It 

stands disclosed that the appellant has applied for SABKA 

VISHWAS (LEGACY DISPUTE RESOLUTION) SCHEME, 2019, 

which stands accepted by the Revenue. In support, he has 

produced SVLDRS-4, discharge certificate.  
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2. Learned D.R. appearing for the Revenue clarifies that 

SVLDRS-4 certificate is in full and final acceptance of the 

discharge made by the assessee under the said scheme. In 

that case the present appeal is required to be disposed of 

as withdrawn. I, order accordingly. 

(Dictated and Pronounced in open Court) 

  

 

 Sd/- 

        (Archana Wadhwa) 

 Member (Judicial) 

  

 
BKP 


